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Open Court

CENTRAL ADMINIS TRATIVE TRIBUNAL
ALTAHABAD BENCH
~ ALIAHABAD

Original &pplication Ne, 762 eof 2000

Allahabad this the__08th day of Nevember, 2000

Hon'ble My.S,K,I, Nagvi, Member (J)

R,N, Das (RABINDRA NATH DAS), Son ef Sri CGurudas
Das, Werking as a Deputy Regioenal Director,Natienal
Savings G/9, Gerakhpur.

&pplicant
By Advecate Shri N.P, Singh
VErsus

1. Union of India through National Savings
Commissioner,CGO Cemplex, A-Block, 4th
Floor,ASeminary Hills, Nagpure.

2. Regional Directer, Natienal Savings, G/9,
Halvasia, Hajratganj, Lucknowe

3= Regional Directer, U.P, East, 116 C,
Asshok Nag%r, Allahabad, ’

Respendents

By Advocate Shri D,S, Shukla

ORDER( Oral )

By Hon'ble Mr,S.K.I. Nagvi, Member (J)
The applicant-Shri R,N, Das, Deputy

Regional Directer, Natienal Savings, has ceme up
impﬁgning the transfer order through which‘he has
been transferred from Gorakhpur to Meradabad, The
maln grievance of'the applicant is that Shri R,P,

Bhatt, an employee in the same astablishment,while
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he wés posted with the applicant at Gerakhpur,

hag threatened the applicant and the matter had

to be intervened by the then Commissioner, Gorakh-
pur and now this R,P. Bhatt is posted at Moradabad
where the applicant has been ordered tc join en
transfer and the applicant is apprehensive that
Mr.Bhatt will again do some mischief, Shri R.P,
Bhatt is working as clerk there, The second ground
is that wife éf the applicant is alse pested at
Gorakhpur in the same department and, therefore,
dnﬂer‘policy of spouse transfer, the applicant

should net have been disturbed,

2e The respondents have contested the
case,
X Heard, Shri N.,P, Singh, learned counsel

for the applicant and Shri D.S, Shukla, learned

counsel for the respendents and perused the record,

4, : First, I take up the peint ef peolicy
of sepeuse transfer, At present the applicent and
his wife both are posted at Gerakhpur in the same
department and as per respondents case wife of the
applicant is posted as Distriét Savings Officer whe
is responsible in her duties wite the applicant

ané the tenure of the post,she is helding, is six
years, whereas the genure of the pest the applicant
is helding, is feur years, which the applicant has
already completed; Under the circumstances, the

pelicy regarding transfer of husband and wif: at

' same statien, is not & icable, Moreover, the
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guide linesin this regard is not abselute,
which is subject te circumstances in respect

of individual cases,

5 Learned counsel for the applicant

relied on S, Ranganayakulu Vs, Sub Divisional
Inspector({Pestal) and Others(1995) 30 A,.T,C,

473(F0B) and _Q?Bg) 9 AQT.C.122 Hio S Ajmanl;_

Vs.,State of M, P, and Othersf 1In reply ,

Shri D.S. Shukla, learned counsel for the

respondents relied on U.,0,I, Vs, S.L, Abbas

VT, 1993(3) S5.C, page 678 and 1999(82)F,L.R.

page 573 .

6. In view of referred law handed down
by Hon'’ble Apex Court, it is quite evident that

the transfer is incident ef service and the guide

A

lines with regard te transfer do net cenfer upen

the Government employee a legally enforceable right,

g For the abeve, I find it in the fitness

of the circumstances, that the respendents be directed
: Pcelee i (G Lgab &

to re-consider the faet rzg%;ding some bad blood

between the applicant and Shri R,P, Bhatt, Therefore,

not only in the interest ef the applicant, but in
: the interest of Government wqu to provide more

peaceful and congenial atmesphere for the working
'S
of the employees, the applicantibe considered to be
(&;a%dmca&@v- :
transferred from Meraaabafjer'shri R.B, Bhatt be
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shifted therafrom , within 4 weeks keeping in

view the availability of the vecancies and

suitability of the pest, The O.A, is dispesed

of accoerdingly. No erder as to costs.
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